HIGH COURT OF DELHI AT NEW DELHI

No. 61 /Rules/DHC Dated: 13.08.2019

PRACTICE DIRECTIONS

In exercise of powers under Section 18 of the Commercial Courts Act, 2015
read with Rule 14 chapter-1 of Delhi High Court (Original Side) Rules, 2018, Hon’ble
the Chief Justice, on the recommendations of the Hon’ble Judges of the Original Side
has been pleased to issue the following Practice Direction for information and
compliance by all concerned:-

“It is directed that the Joint Registrars and Courts, on
completion of pleadings in the suit or otherwise when the suit
is ripe for framing of issues or additional issues, post the suit
expressly for framing of issues and for “Case Management
Hearings/Pre-Trial Conference” and the Cause List of this
Court shall include the category of “Short Matters/Case
Management Hearing/ Pre-Trial Conferences/Framing of
Issues”, in place of “Short Matter including Case Management
Hearings.”

This Practice Direction shall come into force with immediate effect.

By Order
Sd/-
(DINESH KUMAR SHARMA)
REGISTRAR GENERAL



